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Ram Narayan Pathak 

 

 

Vs. 

The Union of India Ors. 

Counsel fr the petitioner : Shri J.K.Kern, 

Counsel for the respondents. ; Shri H.P.Singh, 
Aâl, Stvnding Counsel. 

Shri D.P.Mishra, General Manager (Telecom), Darbhanga, 
prest in the Court. 

is also 

oaD 4.  a 	- 
(om) 

It is submitted by the id. counsel fr 

thepetitionr,  that though the respondents have complie43 with 

the order passed by this Court while giving due seniority and 

granting temporary status t the acp petitioner, namely, Ram 

Nrayi Pathak, whe was applicant no. 21 in OA N. 601. vide 

Anneire_P/i his name appears. in ci .no.21 in the said seniority 

list, but till date he has neither been assigned work nor has 

been paid salwj which is causing monetary 	less to the 	iiCant 

as well as mental harasw, 't3 

In the show cause the rspondents hafe taken 

the stand that the applicant's name in the said list has been 

added inadvertently and his services were not terminated by 

virtue of issuing thd irnpuqned noticed dt. 30.06.1998 which 

was directed to be qiashed by this Curt inthe aforesaid OA 

and, therefore, the r pen nt_centner has raye f' dis_ 

charging the notices issued by this Court in the present contempt 

petition. 

1herespendents hivc also taken the plea that 

the present petitioner has nt wked in the department since 

Mat, 1997 This plea has been taken by way of filing 



supplementary shew cause 'dt. 27 .1 2.2e04. 

4. 	 In reply to this, it is contended by., the id. 

counsel for the 	ttnr that the $ aid stand being .taken by 

the conternrler is contrary to the written statementj filed in the 

OA ant, therefore, sh,uld be ignored by this Court. 

5, vie have heard the id. counsel for theperties and 

carefully gene through the record. After going through the cont-

ents of the M.A. No. 145 of 1998, wherein the said notice dt. 

30.06.1998 was challenged by the applicants o f the said OA, It is 
being 

found that no such noticeLxxxissusd to the applicant has been 

placed on record, therefore, the averment made by the contemner 

with this regard is found to be correct ;hat no such notice was 

ised to the present petitioner. iven the ii. counsel for the 

petitioner has failed to show c-o any copy of the notice being 

issied to him on 30.06.1998. 

Taking into consideration that no cerrigendmm 

whatsoever has been issued by the respondents as pleaded in the 

thaw cause that aplicant's name was added in the said seniority 

list while granting temporary status vide Annexure_P/2 dt. 
-I 

03.03.2000, the same is treated to be true as the respondents 

have not placed on record any Copy of the corrigendum in su.rt 

of their contention that his-nane was aided in thez said list 

inadvertently. 

This has also hn pleaded by the respondents 

in the earlier sh0w cause that the petitioner has worked till 

Maj,1997 and, therefore,  the question of issuance of said notice 

dt. 30.6.1998 iii not arise. 

After overall analysis of the matter as above 

and due consiier'tion of the facts of the ase, we have come to 

to the c0nclusion that since no notice dt. 30.06.1998 was issued 

to the applicant, therefore, respondents contemner cannot be held 

guilty for iis..obedience of the order of this Court. Moreover,. 

Annexures_P/2 & P/3 have already been issued by the respondents 

in comelianCe of the order passed by this Court while granting 



skj 

3. 
temporary status and givin3 due seniority to the present petitie_ 

ner. Therefore, the plea )pe-ing taken by the petitioner that he 

has not been assignei any work thereefter gives him fresh cause 

of action, if any, and he has .13 liberty to approach anreriate 

forum for redressal of his grievence in this regard. 

9. 	 In view of overall discssin of the matter, 

as above, we are not inclined to proceed further in the case. 

HenCe, notices issued tQ the resondents centomners. are tischar!e 

and this cntemt petition stds disposed of. No costs. 

(Mentrar Jha) 
irnhe (bk) 	 Metier(J) 


